CPEN COURT

CENTRAL ADMINISTRAT IVE TRIBUNAL
ALLAHABAD BENCH, ALLAHABAD

Original Application No. 1428 of 2002

Allahabad, this the 2nd day of June, 2003

QUORUM : HON. MAJ GEN KK SRIVASTAVA, MEMBER A
HON. MR. A.K. BHAT NAGAR, __ MGEMBER J

Te Raje Ram Jatav, aged about 64
years, 3/e Shri Putte Lal, R/e
14/3, Labour Colony, District-
Hat hras.

2. Bhure Lal, aged about 64 years,
S/e Shri m.ngal sen YYerma,
R/e Bahadur Pura, District,
Mat hura,

oo e e o AppliCants.

(By Advecate : Shri R.verma}

Vsrsus
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1. Union ef lndia through the
Secretary, Ministry of Telecemmunicatioen,
New Dalhlo

23 The Chief Gensral Manager,
Telacommunication, U.P.uwest,
Circle, Dehradun.

ee oo oo RBspondents,

(By Advocate : Shri G.R.Gupta)

- e o e e

BY HOUN. MAJ. GEN. K.K. SRIVASTAYA, MEMBER A

This Qs A has bsén filed under section 19 of

Adninistrative Tribunal, Act,

&

1985 with prayer for dirsction



to the respondent: ne. 2 i.e. Chief General Manager
(Telecom), Dehradun to premocte the applicant under
B.CsR. Scheme against the 10% pest inthe pay scale
of Rs. 2000-3200 we®.fs the date their juniors have

been prometed alongwith all consequential bensfits.

20 The dapartment of telscemmunication has
racently been converted ints a corporation., Sinca

no netification under section 14(2) has bean issued
in regard to the neuwly constituted corporatioq,'this

0.A. is not maintginable in the Tribunagl.

e The legal pesition has well bsen sattled

in this rejard by the judgment ef Divisien Bench

of "Hon. Delhi High Court in Ram Gepal Verma V¥s. Union
of India AISL] III 2002 (I) 352 and Division Bench of

Hon. Bombay High Geurt in BSNL Vs. A.R.Patil 2002(3)

ATJ 1. The (.A. i; dismissad as not maintainable.

Howe ver, ths—liherty‘ is granted to the applicant

to approach the-apprepriate ferum,

R\ =

4. No cests.

Brijesh/-



